IN THE NATIONAL COMPANY LAW TRIBUNAL: NEW DELHI
PRINCIPAL BENCH

ITEM No. 303
3008/1 & B/2019
& IA-917/2020

IN THE MATTER OF:

Omprakash Vohra .... Applicant/ petitioner
V.

AA Estates Private ....  Respondent

Order under IBC

Order delivered on 12.06.2020

CORAM:
SH. B.S.V. PRAKASH KUMAR
HON’BLE ACTG. PRESIDENT

PRESENT:
For the Applicant Mr. Ryan Dsouza, Mr. Ashish Pahariya, Advs. for
IRP

Mr. Amritpal Singh Khalsa, Mr. Omprakash R., Mr.
Yogesh Gupta, Advs.

ORDER

IA-917/2020

Settlement has been arrived at between the operational
creditor and the corporate debtor, based on which, the main
applicant/operational creditor has filed Form-FA with the IRP. The
IRP has moved this application under Section 12A for withdrawal
of the company petition. With regard to his remuneration, since
the corporate debtor’s directors have agreed to pay the same, this
application is hereby allowed by directing the corporate debtor to
pay the remuneration to the IRP as agreed by the directors of the
corporate debtor.

Accordingly, this application is allowed, main company
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(B.S.V PRAKASH KUMAR)
ACTG. PRESIDENT

petition is dismissed as withdrawn.

12.06.2020
Aarti Makker



